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IN THE CENTRAL ADNISTRATIVE TRIBUNAL 
3TTAk( B ENCH ;CJTTACK. 

ORINAL APPLICATION NO.305 OF 2001 
Cuttck,this the 15th dy of ébruar 	2002. 

SRI RA3INI)RANATH PARIDA. 	.... 	 APPLICANT, 

VRS. 

UNION OP INDIA & 0THEF. 	.... 	 RLSPONDENTS. 

VR INSTRUCION5 

Whether it be referred to the reporters or not? 

tether it be referred to all the Bches of the 
Ctra1 Administrative Triinel Sr not? 

nANTY) 	/241fl- 	 (s. A. T • RI zVI) 
ME3 ER (JUDIcIAL) 	 M4B ER(ADMN,) 



/o 	CTML ADNI5TRATIvE TRIBUNAL 
UTTAK B CH :CJTTACK. 

ORIGINAL APPLICATION NO. 305 OF 2001. 
cuttack, this the 15th day of Feruary, 2002. 

RAM:- 

THE HONOURAI3LE MR. S.A.T. RIZVI, MEMBER(ADMN.) 

A N D 
THE 	HONCU RABL E MR. MANO RANJAN MDHANPY, MEMB ER(JU DL.). 

SRI RABINDRANATH PARIDA, aged ab•ut 39 years, 
S/•,Sri sudam Cha ran Panda, At present working, 
as senior section Officer,Accounts,Offjce .f the 
Financial Adviser and Chief ACCounts Officer, 
Constructi.ns,s. E. Railways,Bhubaneswar, Dist.Khuttla. 

Applicant. 

By the legal practitioner ; 

; Versus : 

Union of India represented thr.ugh& the 
General Maflager,s•uth Eastern Railways, 
At/P• :Gatden Reach, Calcutta (pest Bengal) 

Chief ørksFiop Manager,Carriage Repair 
ø rksh•p, Mancheswar,At/p :Mancheswar, 

Di st gKhU rda. 

Resondents. 

By the legal practitioner s Ws. jN.Mishra, 
S. K .Panda, 
S. S. Swain, 
Standing Counsel 

-1 	(Railways) 

... 



ORDER 	 (0RAl3) 

MR. S. A.T. RI ZVI, ME4B ER (ADIWIN.)S 

While working as,Senier Section Officer,in the 

South Eastern Railway, the Applicant resided in Qrs.N..C-15/ 

3(Type-III) duly allotted to him by the autkrity cempet*it 

in the matter. c.nsequt upon his transfer, he staod relieved 

f rem the post .f senior section Officer w. e. f. 15.9. 2000. 

on aCCOUnt .f the problem of education of his childr,he 

made a reçuest for retention of the aforesaid •fficial 

quarters for two months on payment of normal licence fee 

and for six months thereafter on paymect of special licence 

fee.Kts prayer was allowed vid* nnexure-2 dated 17-1l2Ooo. 

ACcoLingly,he has made payments for the aforesaid entire 

period of eight months as per the sanction given vide 

Annexu re-2. Vide Annexu re- 3, the aforesaid sanction was 

cancelled on the ground •fpr.cedural irregularity 

committed by the Applicant in forwarding his application 

through the proper channel.The 1iles framed by the ResOfldeQts 

for the parpose of forwarding such prayers to the higher 

Authorities proe that the applicant &uld have frwarded 

the prayer through the Accounts Officer.Instead of doing 

that he has routed his prayer through the FA&CAO(Annexure-1) 

who is admittedly an officer placed higher in the 

departmental hierarchy than the Accounts Officer aforesaid. 

On a representation being made by the Applicant against the 

aforesaid cancellation orderthe Chief Workshop Manager 

has rejected the Applicant's representation by refusing 

to interfere with the order already passed vide innexure-3. 



Tearne1 Counsel appearing on behalf of the 

Applicant submits that meanwhile despite an order of 

stay issued by this Pribunal,the Respondents have 

recovered the damage rent in respect of the period from 

16.11.2000 to 15.5.2001 from the Bill relating to the 

arrears of salary.Accozing to him,the Respondents have 

takea the aforesaid action 	without issuing a show 

Cause notice as a result of which Annexure-3 is 	(L. 

outcome of ,,,  gross violation of principles of natural 

justice and ArtiCle 14 of the con3titution of India. we 

are inclined to agree with the aforesaid contentions raised 

on behalf of the Applicant, we  also find thatr1 tr 
rr 1 

adhere,7 to the procedures, the Respondents have shown extra 

oLdinary eagerness to impose the aforesaid penalty of 

damage rent on the applicant without realising that he 

had foaed his applicati.n tittially througk PA&cA01 

an officer superior to the AOand on its basis 2  the 

competent authority without •bjecting to the procedure 
fL 

followed )sancti.neir.tenti.n of the aforesaid .fficial 

uarters.placing of reliance *A procedures in such 

matters and in such situations si.ist necessarily be deprecated. 

In the light Of the foreg.ing,we find merit in 

the original Application which is allow&.The recovery of 

the damage rent made from the applicant,as above for the 

period from 16.11.2000 to 15. 5.2001 is quashed and set 

aside.The amount recovered by way of damage rent shall be 

refianded to the applicant within a period of one month. NO costs. 

(MAN 	 jTy) 	 (•( 
As?. FIZVI) 

MEMS ER(JUDI CIAI) 	 S 	 MEM3 ER(AL*tL) 

KNMIr'M 


